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(b) Does not arise.

(c¢) and (d). The non-Malayalee
Detenus have already been transfer-
red to the jails of their own States.
During their detention in the jail,
they were supplied with food to
which they were accustomed.

Hindi as Medium of Instruction

1753. Shri Manabendra Shah: Will
the Minister of Education be pleased
to state:

(a) the number of universities in
the country in which Hindi is the
medium of examinations and upto
what standard;

(b) the number of universities in
the country in which Hindi is one of
the compulsory subjects and upto
what standard;

(¢) the number of Universities in
the country in which Hindi is taught
as an_optional subject and upto what
standard; and

(d) whether any directive has been
sent by the Central Ministry of
Education for making Hindi a com-
pulsory subject upto a particular
standard of knowledge of Hindi?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Informa-
tion is being collected and will be
laid on the Table of the Sabha in
due course.

(d) No, Sir.

Girls Education

1754. Shri Siddiah: Will the Minis-
ter of Education be pleased to state:

(a) whether there are any special
schemes for the advancement of girls
education belonging to  Scheduled
Castes and Scheduled Tribes; and

(b) it so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). There
is no Scheme specifically reserved
for girls belonging to Scheduled
Castes and Scheduled Tribes. How-
ever, provigion amounting to
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Rs. 2881:48 lakhs in the Backward
classes Sector of Third Five Year
Plan has been made specially for

furtherance of Education amongst
both girls and boys belonging to
Scheduled Castes and Scheduled

Tribes. This provision is exclusive of
the provision made for the Scheme of
Post-matric Scholarships to Scheduled
Caste, Scheduled Tribe and other
Backward class students and is in
addition to the provision available in
the general sector of the Plan for
education schemes.

Reservation of Posts for
S.Cs. and S.Ts.

1755. Shri Siddiah: Will the Minis-
ter of Meme Affairs be pleased to
state:

(a) whether instructions have been
issued by him to all the Public Sec-
tor Undertakings, Statutory and
Semi-Government bodies to reserve
posts for Scheduleq Castes and Sche-
duled Tribes;

(b) if so, whether they have made
the reservation; and

(¢c) the number of Scheduled
Castes anq Scheduled Tribes working
in each of the above bodies as on the
1st March, 1965 in each cadre and
the tota] number of employees work-
ing on the same date?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Ministry of Home
Affairs have not issued any instrue-
tions to the Public Sector Uhnder-
takings direct. However, Ministries
administratively concerned with the
Public Sector TUndertakings have
been requested by the Ministry of
Home Affairs to issue instructions to
the Undertakings under their control
to make reservation for Scheduled
Castes and Scheduled Tribes in their
services on the lines of the reserva-
tions in the Central Government ser-
vices. The Statutory and Semi-
Government bodies generally follow
the reservation arders. However, the
administrative Ministries were "asked
in 1954 to direct the Statutory bodies
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which were not then following the
reserviation orders, to follow them,
provided the relevant statute per-
mitted of such a direction. If in any
particular case, the relevant statute
did not permit of a girection of
follow the reservation orders, the
Ministries were requested to recom-
mend those orders to the Statutory
authority for adoption by it. ‘

(b) and (c). The information is
being collected and will be laid on
the Table of the House as soon as
possible.

School Fees in Delhi

1756. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether his attention has been
drawpn towards the fact that certain
schools of Delhi have raised their
fees from Rs. 12 in September 1964
to Rs. 54'50 in January 1965;

(b) whether there is any mach-
inery which goes into the increase
of the fees before they are charged;
and

(¢) if not, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) No.

(b) and (c¢). So far as the Higher
Secondary. Middle and Primary
Schools which are recognised and
aided by the Delhi Administration or
Loca} Bodies are concerned, fees are
regulated by the Delhi Administra-
tion. The Administration has at
present no control over the fees
charged by the private and unaided
schools.

Lotteries

1757. Shri Yashpal Singh: Wil] the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 1188 on the 8th
December, 1964, regarding withdraw-
ing sanction to run lotteries and
state:

(a) whether replies from State
Governments have sitice been receiv-
ed; and

(b) if so, the decision taken in this
regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) Decision is to be taken by the
State Governments within whose
jurisdiction the matter lies.

Barauni-Haldia Oil Pipe Ling

Shri Subodh Hansda:
1758. Shri S. C. Samanta:
Shri Balmiki:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the laying of oil pipe
line from Barauni to Haldia has
made any progress;

(b) if so, the nature of the pro-

gress made 50 far; and

(c) when it is likely to be com-

pleted?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sirr Out of a
total length of 522 Km of pipe, about
320 Km have already been laid.

(c) By the end of 1965,
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